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Branch Office Jalore, Basement, City Centre Mall
Jalore - 343001, E Mail ID: jalore@ucobank.co.in
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UCO BANK

Honours Your Trust

APPENDIX IV (See Rule 8 (1)) POSSESSION NOTICE (For Inmovable Property)

Whereas the undersigned being the Authorized Officer of the Uco Bank Branch Jalore (2788)
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rule, 2002 issued a demand notice dated 25.03.2025
calling upon the Borrowers/Guarantor/Mortgagor M/s Hansa Garni Marmo Prop. Mr.
Bhagwana Ram S/o Shri Mohan Lal to repay the amount mentioned in the notice being
Rs.16,64,323.94/- (in words Rupees Sixteen Lac Sixty Four Thousand Three Hundred Twenty
Three & Paisa Ninety Four only) as on 24.03.2025 (inclusive of interest upto 01.03.2025) with
further interest and incidental expenses until payment in full within 60 days from the date of
notice/date of receipt of the said notice.
The Borrower/Mortgagor having failed to repay the amount, notice is hereby given to the
Borrower/Mortgagor and the public in general that the undersigned has taken possession of the
property described herein below in exercise of power conferred on him/her under Section 13(4) of
the said Act read with rule 8 of the said Rules on this 20th day of June of the year 2025.
The borrower’s attention is invited to provisions of sub-section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.
The Borrower/Mortgagor in particular and the public in general is hereby cautioned not to deal
with the property and any dealing with the property will be subject to the charge of the Uco Bank
Branch Jalore (2788) for an amount of Rs.16,64,323.94/- (in words Rupees Sixteen Lac Sixty
Four Thousand Three Hundred Twenty Three & Paisa Ninety Four only) as on 24.03.2025
(inclusive of interest upto 01.03.2025) and interest & expenses thereon until full payment.
DESCRIPTION OF IMMOVABLE PROPERTY
All that part and parcel of the Industrial Land and Building property of M/s Hansa Garni
Marmo Prop. Mr. Bhagwana Ram S/o Shri Mohan Lal consisting of structures, erections,
installations etc. situated at K.No. 1415/952 Bhagli Sindhlan, Dist. Jalore, Rajasthan
343001, Admeasuring area 1600 Sq.Mtr., Bounded by: East by:- K.No.1417/952
Jalandharnath Granite, West by:- 20ft Road, North by:- Road, South by:- Ashoka Granite,

Date:20.06.2025 Place: Jalore Authorised Officer, UCO Bank

Form No. INC-19

Notice
[Pursuant to Rule 22(1) of the Companies (Incorporation) Rules, 2014]
Notice is hereby given to the general public that in pursuance of provisions
of Sections 8(4) (ii) of the Companies Act, 2013 ("The Act) read with Rule
21 and 22 of the Companies (Incorporation) Rules, 2014 and any other
applicable provisions, if any, of the Companies Act, 2013, an application
via e-form INC-18 has been made to the Regional Director, Delhi for|
surrender of licence (License No. 107078) obtained under Section 8 of the
Companies Act, 2013, by VYAKTA FEDERATION (CIN:
U74999DL2016NPL302310) to convert the Company to "Private Limited”.
The proposed principal objects of the company after surrender of license is
as follows:
1.To carry on the business in India or elsewhere the business to
manufacture, process, produce, pack, repack, add, remove, grade,
reduce, improve, buy, sell, resell, import, export, develop, design,
market, procure, print, supply, work and to act as agent, broker,
representative, consultant, collaborator, Retailer or otherwise to deal in
all shapes, sizes, descriptions, applications, modalities, specifications,
designs, varieties and all kinds of stationery and printing materials,
products such as writing ink, printing ink, ink extracts, ink powders, ink
tablets, marking inks, drawing inks, lithographic inks, adhesives,
stickers, stamping pastes, sealing waxes, crayons and chalks, carbon
papers, ribbons, drawing pastels, pencils, ball pens, gel pens, fountain
pens, nibs, refills, pen-holders, sharpeners, erasers, paper boxes,
paper files, box files, stamp pads, pin cushions, foot rules, compass,
geometrical instruments, envelopes, account books, rubbers, staplers,
staple pins, u-pins, tags, folders, highlighters, black boards, note books,
exercise books, writing pads, computer stationery, colours and other
similar items used by students, businessmen and other persons.
Notice is hereby given that any person, firm, company, corporation or body
corporate, objecting to this application may communicate such objection to
the Regional Director at B-2 Wing. 2nd Floor. Paryavaran Bhawan, CGO
Complex, New Delhi110003, within ten days from the date of publication of|
this notice, by a letter addressed to the Regional Director and a copy of
which shall be forwarded to the applicant at its registered office at 82
Sarojini Park, Shastri Nagar, South West Delhi,Delhi-110031.

FOR AND ON BEHALF of
VYAKTA FOUNDATION
Sd/-

Dated this: 25/06/2025 NITIN AGARWAL

FINANCE
Alwarpet, Teynampet, Chennai-600018

DEMAND NOTICE

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MULTICITY HOSPITALITIES LIMITED LIABILITYPARTNERSHIP
PARTNERSHIP OPERATING IN BUSINESS OF LIQUIOR ..... & ASSOCIATE NATURE
AT NEW DELHI,
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

DELHI-110030.

1. [Name of the corporate debtor along with PAN &
CIN/ LLP No.

Multicity Hospitalities Limited Liability
Partnership
LLPIN: AAF-9689

2. |Address of the registered office

417/1, Khasra No.375, Vill. Gadai Pur, Opp.
Gurudwara Govind Sadan, South Delhi, New Delhi-
110030

3. |URL of website

No Website

4. |Details of place where majority of fixed assets are

417/1, Khasra No.375, Vill. Gadai Pur, Opp.

Bijyagarh,
garh

Bank @Brancxi

Locker Break Open Notice

A Public notice is hereby given to all the persons concerned and public in general
that the person/s named under this notice have availed the facility of safe deposit
lockers at the below mentioned branch of Canara Bank (including branches of
eSyndicate Bank). The respective branch have already addressed individual
letters/Notices by registered post with acknowledgment due (AD) to locker hirers/
LOA at the latest available address as per our Bank records with a request to remit
the arrears of Locker rent. Despite of these notices, the locker hirers/ LOA have not
contacted the Branch and have not remitted the locker rent arrears.

Below named Locker Hirers and their legal heirs are requested to consider this as the
FINAL NOTICE and contact the Branch concerned with necessary documents and
remit the locker rent arrears within 7 days from the date of publication of this notice
failing which the Bank will break open the lockers without any further notice or
intimation, at the cost and sole risk of the hirers or their legal representatives/heirs.

located Gurudwara Govind Sadan, South Delhi, New Delhi-
110030 S.N.| Safe Locker No. Name & Address of Locker Holder Arrears
5. |Installed capacity of main products/ services NA 1. 96 Smt Sharda Sharma W/o Shri Banwari Lal Sharma, 8,378/-
6.  [Quantity and value of main products/ services  [As per the last audited Balance Sheet of the Rlo Nagla Patua, Komari, Aligarh
sold in last financial year* Company for the year ended and as at 31t March,
2022 the Turnover is Rs. 1,51,71,02,787 /- Date: 25-06-2025 Chief Manager

7. |Number of employees/ workmen*

Nil

8. |Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at URL:

This information shall be made available by RP, on
request through email at:

cirp.multicity@gmail.com and also mark CC to
ipscojha@gmail.com

9. |Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

This information shall be made available by RP, on
request through email at: cirp.multicity@gmail.com
and also mark CC to ipscojha@gmail.com

10. | Last date for receipt of expression of interest 10.07.2025

11. | Date of issue of provisional list of prospective 20.07.2025
resolution applicants

12. |Last date for submission of objections to 25.07.2025
provisional list

13. |Date of issue of final list of prospective resolution |04.08.2025
applicants

14. |Date of issue of information memorandum, 09.08.2025
evaluation matrix and request for resolution plans
to prospective resolution applicants

15. | Last date for submission of resolution plans 08.09.2025

16. |Process email id to submit Expression of Interest |cirp.multicity@gmail.com

17. |Details of the corporate debtor’s registration NA

status as MSME.

* There were no business operations of the Corporate Debtor as on the date of commencement of

Corporate Insolvency Resolution Process.

Resolution Professional of Multicity Hospitalities LLP
(Under Corporate Insolvency Resolution Process)

IBBI Reg No IBBI/IPA-001/IP-P-02859/2023-2024/14382
IBBI Reg Address: Flat No:

Dwarka More, Adjacent NSIT, North West,Delhi-110059
Correspondence Address: E-701, Design Arch eHomes, Surajpur Site ‘C’,

Date: 25.06.2025

Place: New Delhi

Mobile No.: +91 98680 67652, Email: cirp.multicity@gmail.com

Sd/-
Shailesh Chandra Ojha

Email-ID: CIRP.Multicity@gmail.com
AFA valid upto 30.06.2025

101 UGF, Plot No: 28A-28B,Extn 1 Sewak Park,

Greater Noida, Gautam Budh Nagar (UP) -201306

Another email: ipscojha@gmail.com

Place: Delhi DIRECTOR|DIN-:08832476
TRUHOME FINANCE LIMITED
Formerly Known As Shriram Housing Finance Limited
Truhome  fRILED . ’

Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,2nd Lane, Cenatopha Road,

Head Office. Level 3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra
(East), Mumbai-400051 Website: www.truhomefinance.in

informed by way of this public notice.

Notice is hereby given that the following borrower/s have defaulted in the repayment of principal & interest of the loan facilities obtained by them
from the Truhome Finance Limited (formerly Shriram Housing Finance Limited) and the said loan accounts have been classified as Non-
performing Assets (NPA). The Demand Notice was issued to them under Section 13(2) of Securitization and Re-construction of Financial Assets
and Enforcement of Security Interest Act, 2002 (SARFAESI ACT) on their last known address. In addition to the said demand notice, they have been

Details of Borrowers, Securities, Outstanding dues, Demand Notices sent under section 13(2) and the amount claimed there under given as under:-

Borrower/Co-Borrower/
Name & Address

Property Address of
Secured Assets

Demand Notice Date &
Amount Due in Rs.

1.MRS.NEELAM BAGESHWARI W/0 NAVEEN
KUMAR JAIN (Borrower)

74/32 A, Shipra Path, Agarwal Farm,
Mansarover, Jaipur (Raj.) 302020

2.MR. NAVEEN KUMAR JAIN S/0 TARA
CHAND JAIN  (Co-Borrower)

74/32 A, Shipra Path, Agarwal Farm,

Road, Tehsil- Sanganer, Jaipur, (Raj.)

Mansarover, Jaipur (Raj.) 302020 Bounded-
Also at- F-168, 1st Floor, New Palam Vihar, North- Otherland,
Phase-1, Gurugram, Haryana- 122017 South-  Promoter” s land,
Loan Amount — Rs.3294911/- East-  Otherland,
West-  SEZRoad 200 ft wide,

LAN .- SHLHJIPR0001171
NPA Date - 05-Jun-2025

Flat no. M-166, 1st Floor, on Khasra no. 453,
454,454/2,454/1,432, 433,478, 479, 480, 484, 485,
434, 434/735, 435, 436, 437, 437/736, 438, 439, &
440, Building no. -17, Ashiana Umang Phase -IV,
Situated at Village- Jhai, Near Mahindra SEZ, Ajmer

Property- Super builtup area- 1175 Sq. Ft.

Demand Notice Date -
17-06-2025
Rs.3071925/- (Thirty lacs
Seventy One Thousands
Nine Hundred and Twenty
Five Only) as on dated 17-
Jun-2025 under reference
of Loan Account No.
SHLHJIPR0001171along
with further interest as
mentioned hitherto and
incidental expenses, costs
etc.

Area of the

1.MR..RAJESH SHARMA S/0 DHARM
NARYAN SHARMA (Borrower)

Flat np. 506, 4th Floor, Everest Asshiyana,
Navratan Complex, Bhuwana, Udaipur (Raj.)
313001

2.MRS. NIKITA SHARMA W/0 RAJESH
SHRAMA (Co-Borrower)

313603,

Bounded-
North-  Flatno. 505 & set back,

Flat np. 506, 4th Floor, Everest Asshiyana, South-  Setback,
Navratan Complex, Bhuwana, Udaipur (Raj.) | East-  Flatno.507 & lobby,
313001 West-  Otherland,

Loan Amount — Rs.1588986/- & 103106/-
LAN .- SHLHUDIP0000118,
STUHUDIP0000169

NPA Date - 08-May-2025

Flat no. 506, 4st Floor, “Everest Asiyana”, Situated at
Plot no. C-3 (Part) & C-3-A (Part), Khasra no. 905 to
918, Bhuwana, Tehsil- Badgaon, Udaipur, (Raj.)

Area of the Property- Super built up area- 1695 Sq. Ft.

Demand Notice date-
21-06-2025
Rs.1908011/- (Nineteen
lacs Eight Thousands and
Eleven Only) as on dated
17-Jun-2025 under
reference of Loan Account
No. SHLHUDIP0000118,
STUHUDIP0000169 along
with further interest as
mentioned hitherto and
incidental expenses, costs
etc.

1.MR.RAJESH YADAV $/0 PUNYA RAM
(Borrower)

Village- Imtipura, Post- PrithviPura,
Malakedha, Alwar (Raj.) 301406
2.MRS. PREM DEVI W/0 PUNYA RAM

Alwar (Raj.)-301001

Bounded-
(Co-Borrower) . North-  Flatno. 102,
Village- Imtipura, Post- PrithviPura, South- Plotno. 71
Malakedha, Alwar (Raj.) 301406 East-  Road30feet,
3.MR. JAGDISH YADAV S/0 PUNYA RAM West-  Otherland,

(Guarantor)

Village- Imtipura, Post- PrithviPura,
Malakedha, Alwar (Raj.) 301406
Loan Amount — Rs. 2057691/-

LAN .- SHLHALWR0000311

NPA Date - 05-Jun-2025

Flat no. 103, 1st Floor, Situated at Khasra no. 1276 to
1281, Plot no. 72 & 73, Gram-Alwar no. 02, New
Friends Colony (Galaxy Apartment), Tehsil & Dist.-

Area of the Property- Built up area- 834.28 Sq. Ft.

Demand Notice date-
21-06-2025
Rs.1921783/- (Nineteen
lacs Twenty One Thousands
Seven Hundred and Eighty
Three Only) as on dated 17-
Jun-2025 under reference
of Loan Account No.
SHLHALWR0000311 along
with further interest as
mentioned hitherto and
incidental expenses, costs
etc.

1.MRS. RITA MERTIYA W/0 GAJENDRA
SINGH MERTIYA (Borrower)
House no. 92, Gali no. 04, Hudko quarter,

Shobawato ki Dhani, Jodhpur (Raj.)
Area of the Property- 352.03 Sq. Yard.

Chankiya Nagar, Mandor, Jodhpur (Raj.) Bounded-
North- Plotno. 83,
342026
S - . South- Plotno. 82-B/1,
Also at- Bihari lal mandir ke Piche, Rawto East-  Nallah
ka bas, Inside Sojati Gate, Jodhpur (Raj.) West-  Roa,

342001

2.MR. GAJENDRA SINGH S/0 CHANDRA
SINGH MERTIYA(Co-Borrower)

House no. 92, Gali no. 04, Hudko quarter,
Chankiya Nagar, Mandor, Jodhpur (Raj.)
342026

Also at- Bihari lal mandir ke piche, Rawto
ka bas, Inside Sojati Gate, Jodhpur (Raj.)
342001

Loan Amount - Rs.6279186/-

LAN .- SHLHJDPR0000465

NPA Date - 03-Jun-2025

Plot no. 82-B/2 & 82-C, at Khasra no. 775/43, Village-

Demand notice date-
23-06-2025
(Earlier notice dated 12-06-
2025 has recalled)

Rs.6593206/- (Sixty Five
lacs Ninety Three
Thousands Two Hundred
and Six Only) as on dated
09-Jun-2025 under
reference of Loan Account
No. SHLHJDPR0000465
along with further interest
as mentioned hitherto and
incidental expenses, costs
etc.

without our consent.

Place: Jaipur, Udaipur, Jodhpur & Alwar
Date: 25-06-2025

You the borrowers are therefore called upon to make the payment of the outstanding dues as mentioned hereinabove in full within 60 days
from the date of receipt this notice, together with interest and penal interest till the date of realization of payment, which may fall due, failing
which the undersigned shall be constrained to take action under the SARFAESI Act, to enforce the abovementioned securities. Please note
that as per Sec 13(13) of the said act, you are restrained from transferring the above referred securities by way of sale, lease, or otherwise

Sd/- Authorised Officer- Truhome Finance Limited
(Earlier Known as Shriram Housing Finance Limited)
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EDELWEISS ASSET RECONSTRUCTION COMPANY LTD.

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

POSSESSION NOTICE

CIN: U67100MH2007PLC174759

Whereas, the Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3)of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice under Section 13(2) of the said Act, as mentioned below calling upon the borrower(s) to repay the
amount mentioned in the notice within 60 days from the date of receipt of the said notice.

That the Assignor mentioned hereinbelow has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited, acting in its
capacity as trustee of various trusts mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignments in accordance with Section 5 of
the SARFAES| Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of Assignor along with underlying security
interests, guarantees, pledges have been vested with EARC in respect of the financial assistance availed by the Borrower(s)/Co-Borrower(s) and EARC
is entitled to exercise all its rights as the secured creditor.

That the borrower having failed to repay the amount, notice is hereby given to the borrower(s)/Co-Borrower(s) and the public in general that the
undersigned being the Authorised Officer of EARC has taken possession of the respective mortgaged property described herein below in exercise of the
powers conferred under sub-section (4) of section 13 of the said Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on the respective
date mentioned against each Loan Account/Mortgaged Property.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of the time available to redeem the secured assets.
The borrower(s) in particular and the publicin general is hereby cautioned not to deal with the property and any dealings with the property will be subject
tothe charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned below along with interest thereon.

S. Name of Name of | Loan Account Borrower Name & Amount & date of| Date of |Possession
No.| Assignor Trust Number Co-Borrower(s) Name d d Notice | P i Status
1 HDB Financial | EARC 918930 1.M/s. JYOTI AUTO STORE (“Borrower”) Rs.23,39,979.73/-| 19.06-2025 | Physical
*|  Services Trust - 2.Mr. SANJAY SAXENA (“Co-Borrower”) &18.12.2023 Possession
Limited SC 482 3.Mrs. KUSUM LATA SAXENA (“Co-Borrower”)

Others, South: Land of Harshanker Saxena

Description of The Inmovable Property- All that piece and parcel of plot of land admeasuring 100 sq. yds i.e. 83.61 sq. mtrs, comprising in Ghata No.
555 & 556, Sithora Tehsil & District Bareilly, Uttar Pradesh (243001) and bounded as follows: East: Land of Seller, West: Road 12 ft. North: Land of

Date : 25-06-2025
Place : Bareilly

Sd/ Authorized Officer, Edel AssetR

uctions Company Limited
(Trustee of EARC Trust - SC 482)

G Edelweiss

tisna Szl AT
punjab national bank

respective properties.

2, Nehru Palace, Lal Kothi, Jaipur, Rajasthan, E-Mail: cs8244@pnb.co.in
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E Auction Sale Notice for Sale of Inmovable Assets under the *Securtisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, read with Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described
immovable properties mortgaged/charged to the Secured Creditor, the constructive/Physical/symbolic Possession of which has been taken by the
Authorised Officer of Punjab National Bank Secured Creditor, will be sold on “As is where is", As is what is", and "Whatever there is" without
movable items on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective
borrower (s), Mortgagor (s) and Guarantor (s). The Reserve price and the earnest money deposit will be as mentioned in the below against the

Asset Recovery Management Branch,

Name of the Branch Description of the (A) Date of Demand notice u/s.| (A) §§g§”e Details of
8 13(2) of SARFAESI Act, 2002 | (ps'in L. the
N fthe A immovable (Rs. in Lacs) Date/time encum-
Loy Name of the Account i (B) Outstanding amount as on|  (B) EMD
No properties 9 DATE & TIVE of | brances
Name & Addresses mortgaged/ Owner’s | (C) Possession Date uls 13(4) ST E-auction| known to
Id Increase
of éhe Borrom;erl Name (Mortgagors | of SARFAESI Act 2002 AL the ;
uarantors of propertylies) |(D) Nature of Possession (D) Inspection | e
Mortgagor Symbolic/PhysicallConstructive| Date & Time creditors
PNB, Delhi Road, Alwar 1. Factory land & Building at A) 08.02.2024 A) for property|
1. 30.07.2025 | ot k
W it arsh O i . 110 510 & 41 OO g s oo zmanan 215000, 1™ o |
- . ) .180.00 Lac
1. /s Khatu Naresh Oils Pvt. Ltd. | gharatpur, Rajasthan - 321023 31.03.2025 together with 2 99.00Lac | 11:00 AM | bankas
(Private Limited Company), Add:(in the name of M/s Khatu further interest w.e.f. t per record
F40-41 RIICO industrial Area,(Naresh Qils Pvt. Ltd.| 01.04.2025 plus charges & |B) forpropertyl 10 150 e
Sonokhar, Jurehera, Bharatpur,fadmeasuring area 4001.00| gypences until payment in t Sr. No. 04.00 PM
Rajasthan - 321023 Sq. Mtrs. Bounded as: North: full (after adiustment of 1.18.00 Lac
2. Sh. Amit Singhal (Director cum|Plot No. F-41(A), South: Plot| full (after adjusiment of 15 g gg |5
Guarantor) S/0 Rajender Prasad|No. F-39, East: Road 18 Mitrs.| recovery received through Dated
Agarwal; Add: Plot No. 05, Shanti wide, West: Plot No. H-42, H-| sale of secured asset, out of | 29.07.2025 &
Kunj Alwar, Rajasthan - 301001 g3|&§-4t4_ Plot No. Fa1 () | 9U€S Of Rs. 10,06,55,983.23 | Till 11:50 pm
3. Sh. Rajendra Prasad Agarwal In.dUsturisalnf\reaoJurghra 'I('er)wail as per notice u/s 13(2) dated | c) for property
(Dlrer_:tnr cum Guarantor) S/0 Kama, Bharatpur, Ra]aéthan— 08.02.2024) at Sr. No.
Hazari La.l qurwal; Add:v Plot No. 321203 in the name of M/s C) 29.04.2024 1. Rs.50,000/-
05, Shanti Kunj Alwar, Rajasthan —|khaty Naresh Oils Pvt. Ltd. — - 2. Rs.50,000/-
301001. 4. Smt. Niharika Singhal |admeasuring area 2950.00| D) Symbolic Possession [y g o7 5055
(Guarantor) W/0 Amit Singhal;|Sq. Mtrs. Bounded as: North: from 11.00 AM
Ad_d: Plot No. 05, Shanti Kunj Alwar,  Private Land, South: Road 18 t0 04.00 PM
Rajasthan - 301001 s, whde, East: Private Land, it T;?;Tr that SA No. 337/2024, filed in the A/c is pending before

*Properties mentioned at above are also charged as security in NPA account M/s Khatu Naresh Cotton and Oils, having dues of
Rs.4,98,31,911.82 as on 31.01.2025 with further interestw.e.f. 01.02.2025 and charges & expenses.

Date: 23.06.2025
Place: Jaipur

Cho

Egrer o fetier e

9

TERMS AND CONDITIONS- The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and
tothe following further conditions: 1. The properties are being sold on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” and “WHATEVER
THERE IS BASIS” without movable items. 2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of
the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this
proclamation. 3. The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com on 30.07.2025
@11.00 AM. 4. For detailed term and conditions of the sale, please refer https://baanknet.com & www.pnbindia.in. 5. Platform for e-Auction will
be provided by e Auction service provider M/s PSB Alliance Pvt. Ltd. having its Registered office at Unit 1, 3rd Floor, VIOS Commercial Tower, Near
Wadala Truck Terminal, Wadala East. Mumbai-400037 (Helpdesk Number +91 8291220220, Email Id: support.baanknet@psballiance.com).

STATUTORY 30 DAYS NOTICE UNDER RULE 8(6) & 9(1) OF THE SARFAESI ACT, 2002
to the Borrower/Mortgagor/Gu tor

Secured Creditor,
Authorized Officer

Punjab National Bank

M.P. PASCHIM KSHETRA VIDYUT VITARAN CO. LTD.

Office of the Superintending Engineer O&M Burhanpur Circle
Old Power House Lalbag Road, Burhanpur
No./SE/O&M/Pur/25-26/NIT-BHR003/2293 Burhanpur, Date : 24.06.2025

NOTICE INVITING TENDER

Online Tender is Empanelment of contractors to award a Rate Contract Award
(RCA) for Installation, testing and commissioning of 11 KV Line, Distribution
Transformer, LT line & providing Household Connection to Prospective Consumers
in DA JGUA scheme (Dharti Aaba Janjatiya Gram Utkarsh Abhiyan) funded under
RDSS in Burhanpur O&M CIRCLE.

TS No. Particular Tender | Last Date |Due Date of
Value | of Online | online bid
(Approx) | Submission | opening
(InCr.) of Bids
BHRO3|Empanelment of contractors to award| 2.09 |14.07.2025|16.07.2025
a Rate Contract Award (RCA) for up to at 15:00
Installation, testing and commissioning of 15:00 Hrs. Hrs.

11 KV Line, Distribution Transformer, LT
line & providing Household Connection
to Prospective Consumers in DA JGUA
scheme (Dharti Aaba Janjatiya Gram
Utkarsh Abhiyan) funded under RDSS in
Burhanpur O&M CIRCLE.

For further information visit our website https://www.mpwz.co.in. or portal https:/
www.mptenders.gov.in.

SE (0&M)

M.P. Madhyam/120798/2025
e Sugmya Finance Private Limited
HUIAY A CIN - U65929DL2017PTC324280
|FIMAMCE Regd. Office: LGF, Plot No. 16, Rishabh Corporate Tower,
L Karkardooma Community Centre Karkardooma Delhi 110092 INDIA

Ph.: +91 11 40534543, Toll Free: 1800-5698899, E-mail Id: cs@sufinn.com | Website: www.sufinn.com

PUBLIC NOTICE

This Public Notice is being issued by Sugmya Finance Private Limited a NBFC
registered with Reserve Bank of India vidle CoR No. N-14.03463 (“the Company”)
pursuant to Paragraph 42.3 of Master Direction — Reserve Bank of India (Non-Banking
Financial Company — Scale Based Regulation) Directions, 2023 (“SBR Directions”) and
Regulation 61 of the erstwhile 2016 Directions respectively, as amended from time to time.
Background

The Company appointed Mr. Vikas Singh as Director on November 02, 2020, who has 16
years of leadership experience in financial services, including NBFC, SHGs, and
institutional lending. Mr. Vikas's appointment is instrumental in driving Sugmya's strategic
growth & aligns with the Company's long-term vision.

Further, The Company has raised capital time to time to fuel its growth and expansion, in
resultant to this there is progressive change in shareholding of more than 26% over the
time on account of various capital raises (i.e. change(s) in shareholding from the date of
receipt of Certificate of Registration [CoR]).

Statutory/Regulatory Approvals

The Company has obtained the post facto approval for change in Management &
Shareholding from RBI as mentioned above vide RBI letter dated June 19, 2025, as per the
following:

a) Appointment of Shri Vikas Singh as Director.

b) the shareholding pattern of the Company's progressive change in shareholding of more
than 26% over the time on account of various capital raises (i.e. change(s) in shareholding
from the date of receipt of Certificate of Registration [CoR])

Any clarifications and/ or objections in this regard may be sent to the Company within 30
days from the date of this notice addressed to the Compliance Department, at the
registered office or e-mail at cs@sufinn.com.

For Sugmya Finance Private Limited

Date: 25.06.2025 Sd/-
Place: Delhi Director
Form No. INC-19

Notice
[Pursuant to Rule 22(1) of the Companies (Incorporation) Rules, 2014]
Notice is hereby given to the general public that in pursuance of provisions
of Sections 8(4) (ii) of the Companies Act, 2013 ("The Act) read with Rule
21 and 22 of the Companies (Incorporation) Rules, 2014 and any other|
applicable provisions, if any, of the Companies Act, 2013, an application
via e-form INC-18 has been made to the Regional Director, Delhi for|
surrender of licence (License No. 106626) obtained under Section 8 of the
Companies Act, 2013, by GAVAKSH FOUNDATION (CIN:
U74999DL2016NPL293035) to convert the Company to "Private Limited”.
The proposed principal objects of the company after surrender of license is
asfollows:
1.To carry on the business in India or elsewhere the business to
manufacture, process, produce, pack, repack, add, remove, grade,
reduce, improve, buy, sell, resell, import, export, develop, design,
market, procure, print, supply, work and to act as agent, broker,
representative, consultant, collaborator, Retailer or otherwise to deal in
all shapes, sizes, descriptions, applications, modalities, specifications,
designs, varieties and all kinds of stationery and printing materials,
products such as writing ink, printing ink, ink extracts, ink powders, ink
tablets, marking inks, drawing inks, lithographic inks, adhesives,
stickers, stamping pastes, sealing waxes, crayons and chalks, carbon
papers, ribbons, drawing pastels, pencils, ball pens, gel pens, fountain
pens, nibs, refills, pen-holders, sharpeners, erasers, paper boxes,
paper files, box files, stamp pads, pin cushions, foot rules, compass,
geometrical instruments, envelopes, account books, rubbers, staplers,
staple pins, u-pins, tags, folders, highlighters, black boards, note books,
exercise books, writing pads, computer stationery, colours and other
similaritems used by students, businessmen and other persons.
Notice is hereby given that any person, firm, company, corporation or body
corporate, objecting to this application may communicate such objection to
the Regional Director at B-2 Wing. 2nd Floor, Paryavaran Bhawan, CGO
Complex, New Delhi110003, within ten days from the date of publication of
this notice, by a letter addressed to the Regional Director and a copy of
which shall be forwarded to the applicant at its registered office at Shop No.
111, 1st Floor, Vardhman Mayur Market, CSC, Mayur Vihar, Phase-3, East

Delhi, Delhi-110096.
FOR AND ON BEHALF of
GAVAKSH FOUNDATION
Sd/-
VIRENDRA KUMAR
DIRECTOR|DIN-08372623

Form No. INC-19

Notice
[Pursuant to Rule 22(1) of the Companies (Incorporation) Rules, 2014]

Notice is hereby given to the general public that in pursuance of provisions
of Sections 8(4) (ii) of the Companies Act, 2013 ("The Act) read with Rule
21 and 22 of the Companies (Incorporation) Rules, 2014 and any other
applicable provisions, if any, of the Companies Act, 2013, an application
via e-form INC-18 has been made to the Regional Director, Delhi for|
surrender of licence (License No. 107210) obtained under Section 8 of the
Companies Act, 2013, by VRUTAK FOUNDATION (CIN:
U74999DL2016NPL301705) to convert the Company to "Private Limited”.
The proposed principal objects of the company after surrender of license is
as follows:
1.To carry on the business in India or elsewhere the business to
manufacture, process, produce, pack, repack, add, remove, grade,
reduce, improve, buy, sell, resell, import, export, develop, design,
market, procure, print, supply, work and to act as agent, broker,
representative, consultant, collaborator, Retailer or otherwise to deal in
all shapes, sizes, descriptions, applications, modalities, specifications,
designs, varieties and all kinds of stationery and printing materials,
products such as writing ink, printing ink, ink extracts, ink powders, ink
tablets, marking inks, drawing inks, lithographic inks, adhesives,
stickers, stamping pastes, sealing waxes, crayons and chalks, carbon
papers, ribbons, drawing pastels, pencils, ball pens, gel pens, fountain
pens, nibs, refills, pen-holders, sharpeners, erasers, paper boxes,
paper files, box files, stamp pads, pin cushions, foot rules, compass,
geometrical instruments, envelopes, account books, rubbers, staplers,
staple pins, u-pins, tags, folders, highlighters, black boards, note books,
exercise books, writing pads, computer stationery, colours and other
similar items used by students, businessmen and other persons.
Notice is hereby given that any person, firm, company, corporation or body
corporate, objecting to this application may communicate such objection to
the Regional Director at B-2 Wing, 2nd Floor, Paryavaran Bhawan, CGO
Complex, New Delhi-110003, within ten days from the date of publication
of this notice, by a letter addressed to the Regional Director and a copy of|
which shall be forwarded to the applicant at its registered office at 82
Sarojini Park, Shastri Nagar, South West Delhi,Delhi,-110031.

FOR AND ON BEHALF of
VRUTAK FOUNDATION
Sd/-

NITIN AGARWAL
DIRECTOR|DIN-08832476

Dated this: 25/06/2025
Place: Delhi

Dated this: 25/06/2025
Place: Delhi

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate Office: "CHOLA CREST", C 54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600032.
Branch Office: Cholamandalam Investment and Finance Company Limited, ADDRESS: H1 & H2, 3rd Floor, Padam Plaza, Plot No.

5, Sector 16 B, Awas Vikas Sikandra Yojna, Agra, U.P-282002. Contact No: Mr. Jogendra Kumar Singh-Mob No. 9557624991

~AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the Borrower
/ Co-Borrower/ Mortgagor (s) that the below described immovable properties mortgaged to the Secured Creditor, the Physical of which has been taken by the Authorised
Officer of Cholamandalam investment and Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company
Limited. The Secured Assets will be sold on "As is where is", "As is what is" and "Whatever there is" basis through E-Auction.

It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/

Account No. and Name of

Date & Amount

Descriptions of the Property/Properties

Reserve Price E-Auction Date and Time

Fatehabad Road, Agra,

XOHEAHE00001324669,
1) Ashok Kumar Jain, 2) Babita Jain
& 3) Piyush Jain, All above R/o: Flat
No. 2 Block-1, Raj Kumar Appartment,

S.

No. Borrower, as per Demand
) Co-Borrower, Mortgagors Notice U/s 13(2)

1 Loan Account No’s: 08.06.2021

as
UP-282002

Rs.
64,62,854.14/-
05.06.2021

on

All that piece and parcel of Residential Flat No.2
Third Floor, Block No.1, Situated at Raj Kamal
Apartment Mauza Basai Mustkil, Tajganj ward, Tehsil
& Dist. Agra (Measuring area 153.28 Sq.Mtrs.).
Boundaries: East: Open to Sky, West: Corridor &
Stair, North: Open to Sky, South: Open to Sky.

Earnest Money Deposit
Bid Increment Amount
Rs. 2,70,000/-
Rs. 25,000/-

EMD Submission Last Date
Inspection Date & Types of Possession

15/07/2025 at 11:00 am to 1:00 PM
(with unlimited extension of 3 min each),

14/07/2025 (10:00 A.M to 5.30 P.M.)

ENCUMBRANCES/LIABILITIES KNOWN TO CIFCL: NOT KNOWN

03/07/2025-04/07/2025 (10:00 A.M to 1:00
P.M) Physical Possession

1. All Interested participants/bidders aré requested to vi

training alone, Contact M/s. Procure247; Vasu Patel-9510974587.

2. For further details on terms and conditions please visit https://chola-lap.procure247.com & www.cholamandalam.com/news/auction-notices to take part in e-auction.
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002

it the website https://chola-lap.procure247.com & www.cholamandalam.com/news/auction-notices. For details
and support, prospective bidders may contact: Mr. Muhammed Rahees-8124000030/6374845616, Email id: CholaAuctionLAP@chola.murugappa.com. For eAuction

Date: 25-06-2025, Place:

Agra

Sd/- Authorized Officer, Cholamandalam Investment and Finance Company Limited.




